
ACT NO. XXVl OF 1947. 
I [PASSED BY THE INDIAN LEOIKIJATURE] 

(Received the asaent of the Govsnzor Gerteral on the 18th &.il 1947.) 

@ An Act to provide for the oontrol of  hipp ping. 

HEBEAS it ie expedient to provide for the oontrol of 
) w  hipping fa P limited period : . 
& 

F a It ia hereby enactad as fo l lo~s  :- 
g,- 
@ 1. ( I )  Thiv Aot mey be called the Control of Shipping Aot, Short tIOte, extent 

1947. oommeuwrrutnt 
end dumtdon. 

(2) It extend8 to  the whole of British India, and applies 
also to, and to persons on, ships registered in British India, wher- 
ever they may be. 

( 8 )  It ehdl be deemed to have oome into force on the 25th 
5 day of Meroh, 1947, and it shall remain in form only up to the 

31st day of Maroh, 1948 : t 
Provided that the Central Government may, by notifica- 

$ tion in the official Gazette, direct that it shall remain in foros 
for a further period not exceeding one year. e 

k 
h 2. In  this Act, unless there is anything repugnant in the subjeot Interpretation. 

or colrtext,- '. (a) " rnadar " and '' passenger " have the meanings respee- k tival J assigned to them in the Indian Merohaut Shipping Ao$ xm le,n, 
!$ 1923; 
k? 

I (b)  " owner " includes the agent of an owner ;' 
I g 

(c) " prescribed " meam prescribed by rulee made under 
/ f motion 9; 
i !$ 
I (d) " ship " does not include a ship of less than 160 gross , regidrod tons or a sailing s, ; 
- 

' Shipping Authority " means any authority or offioer 
ed by the Central Government by notification in the official 
to perform the functions of s Shipping Authority under 

1 v b  
8. ( I )  No ship registc;ed in British India. shall be taken to  ilea Lioono... 

@om a port or place within or outside British India except under 
@ valid licence granted by a Shipping Authority under t h ~  motion. 
E 
8: 

(2) A licence granted under this section may he either a goneral 
oence or a specified voyage licence. 5 

(3) A general licence shall ~'emain valid until i t  is revoked by 
e Shipping Authoriby which granted it, and a specified voyago 
enuo shall be valid only for the partioular voyage for mhioh it 

B l 'rice n m a  I OY fhd. , g 
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f (4) A licence gral~tod under this section may contain suoh 
limitations a r~d  co t~d~t io[~x  as the S h  ~~)pir lq  Authority grauting i t  

b may think fit t o  impose with rorlleot to ~11o trhdes in which the 
$ ehip may enqago arid the  \.oy:Lges which i t  mag undertake, end, 
8 such limitst~orls nritl condit,io~is may be imposed so as to  apply 

to the bh~p  ivherever it may 110, or while in S U L ~  waters or engaged 
? in such trades or on such voyagtgos, as rnny be specified. 

(5) When a licence cease9 to be vnli:, t h e  person t c  whom it 
was granted shall, without unrrasona.bl delay, rpturn i t  or cause - 
i t  to  he returned to  the Shipping Atcthority which gr .nted it. 

(6) For the  avoidance of dol iht~ i t  is horehv declared that  any 
licence granted 1111dor an order rnnde l~rlder rulo ti:? of the Defeuoe 
of India R,uleo or tha t  rule a+ raor~tinuorl in force h y  the Emergenoy 

XX of 18.46. ~rovisions (Cor~tilmance) O d i n a ~ ~ c e ,  194(i, and valid imrnediatelg 
before tho expli-y of tire said Ortii:1?-:lc:o shall continue to be valid 
socordirlg to  1-c~ tenor and shall be doemod t o  have been granbed 
under this section. 

No port-ohlapence 4. Without prrjl~dice to the provisions of section 127 of the  
until lice- Indian Merch;tcrt Shipping Act, 1923, no officer of Customs shall 
produd .  grant a port-I learnnce t o  a ship registered in British India until 
xXX *f lorat d t e r  the ~lroductlon by the owner or mastep tl~ereof of a valid licence 

grwted under this Act in respect of the  ship. 

Power t(P @I 8 5. (1 )  Thw Shipping Authority which granted a licence in 
direotiom. respect of a xhlp under sectioli 3 may, from t i m c  t o  time while the  

Licence is valid, by order in writing givo d~roctiolle with respmt 
to--- 

( a )  the ports or places, nrhcthor within or outside 
British India. to whlch, and the roilteo by which, the 
ship shall proceed for any particular purpose ; 

( 6 )  the ~ I a ~ s e s  of pas_songars or cargo which may be 
carried i l l  the ship ; 

( e )  the order of priority in which passcrlgtA;.!: or cargo 
may be taken 011 or put off the ship at s i~y  port or place, 
whether within or ontside Bri t i~h India. , 

(2) The Central Coecrlirnent or any Shipping Authority 
may from time to time by order in writing give general or specid 
 direction^ spplicable t o  any ship reg lv~rsd  outuicle Bribish Ir~dia 
and rthout to proceed from a port or place i r ~  Ijrltiuh India to  ariy 
port or place 111 the continent of Irlci~;~ wit l~ rouprct to the order 
of priority i ~ t  whic.h pasmnptm or c.argo may be taken on the ship 
at tsuch port or place in B~i t i sh  I .dm : 

Providec! that no directions under this sub-section shall apply 
t o  any such ship which i s  not taking on paxsengors or cargo a t  e 
port or place In British India for &$charge a t  any port OP place 
in t he  continent of India. 

Power to fix ' 6. The Central Government may from time t o  time, by order 
shipping rate8. published in the official Gazette, fix in the pr<:scribed manner the  

rates a t  which any ship, reqistered in British India. mag be-hired, 
.. and the rstos which mar7 bc ch~~rgcd  for the carriage of pawenger5 

or cargo t a k ~ n  on any ship, \vhother egi,tered i 1 Britisll India or not, 
a t  a port or plac:t. !r  Br-ti4 Indiil for d ~ ~ c h a r g e  at a ,y port or p l m  
in the c o r ~ t i ~ ~ e :  it of Indin. 
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7. A Shipping Authority may, by notice served perdonally or by Powm to BBYL h e  

$, Post, require-- ~ d o r w t . i o r ,  

(a) the master or owner of any m hip in respect of  
which a-  licence granted by the Shipphg Authority Z . . 

@ u d e r  thh Aot is in f m ,  or rr (6) tbe master or the agent in ~ntbb India of the g,;: 
P owner of any ship in respect of wbich any directions 
$-. 
.I. ;a:, have been o r  may be given under sub-section (2) of 
p; . .  smtion 5,- 

60 furnish, within the period speoXed in tbe notice, information 
regarding any of the following mattere, namely ;- ' 

(k) the classes of pasmngers and cargo which the e; 
&:* 

pk .,.. 
ship k about to carny or is capable of oarrying ; 

p; 
(ii) the rates of pawnger fares and freight chvgb 

e applicable to the &ip ; 
b.  
*<: 

(iii.) any other matter which may be prescribed. 
p. $. ( I )  If the provisions of sub-section (I) of section 3 or of an l ' e ~ ~ t ~ ~  end 4 

, 

order under section 6 or, without reabonable excuse, any limi- 'NU&Yra 

tations or conditiom contained in a licence granted under tbie 
$,. Act or any directions given under section 6, are contravened, 
*.. 
. the m~s te r  and the owner (or in the caw of a ship registered out- 
, 

side Britisb India, the agent in British In&& of the owner) of the , 

; ship in respect of whicb the contravention has takec place shall eeoh 
. be punishable with imprisonment fcr a term which may exbad 
$.:. to six months, or with fine, or with both. ,r 

(2) If m y  pmaon on whom a notice has been sewed under 
11 mtion 7 fails to furnish the. information required within the 

, 

srpecified time or, in furnishing such information, makes any o t a h  

. g  ment which he knows to be false ig any material particular, he 
shall be punishable with irnprkonment . far  a term which may 

s. extend to six months; or with h e ,  or with both. 
b: ( 4 )  ;If any licence is not  returned to the Shipping Authority 

which granted it within a reawnable period a h  it h a  c e a d  
to be valid, the person to whom it was granted shall be pu.~bhable 

i 
I 

i': .svit.h b e  which may'extend to one hundred rupees. 
, g 
I:. (4) No Court inferior to that of a Presidency Magistrate or 1 

: *. I 
s %gistrate of the h t  01- shall try any offence punishable . , I 1 

$, under thie section. 1 
$9 : q' t. (5) If the persqn committing an offence punishable under i 

: g .  
; this section is a company or other -body corporate, every managii~g j 

b .  
: , 6. director, manager, secretary or cther officer or agent thereof sball, 1 .  
, - , anlw he proves that he exercised all due diligence to prevent the 

f .  : c o d s i o n  of the offence, be deem4 to be guilty of sucb offenm. 1 
; 8: 

). 9. (I) The Central Government may, by notification in the Power tagatah i 
, ' o5cial Gazette, make rules for carrying out the purposes of t.& Aot. aLs- ". 1 

h - ; k .  
, (2) In particular and without prejudice to the generality of .! 
i the foregoiug power, such rules may provide for any of the following 

$... matters, namely :- 
I j:,: 

, . , .. . (a) the f o m  of licences granted under thir Ace ; i , 
P .  
a: 

, ?. *, (6) the mannor in which rates shall be fixed under 
aection 6, including the constitution and funo- i ! ?? i 
tions of a Board to advise the Central Government in ; i,; 

I * . . . 
\ $.) ~'e~poci, of such rates ; 
: 1 ; .  (c) the matters regaxling which information may 
I k; 

bo fequired to be furnished under ~ection 7. 1 $>. 
, t  

i g; 
i C:~. h p, , t 

j 
! ;:;. 

; z.: s~..; 


